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{il THE CEMNTPRAL ADMINISTRATIVE TRISUNAL,
JAIPUR BENCH

i s Dats of decision_ 6,10,1994,
CA No, 1177/92
(oA 6a/91)
E’ 'lo‘:)l :'har‘d & OLS, R .A}_Z-plicatnt.
' Vs, ' '
Thicn of India & ore, oo . Peapondznte,

CORAM 2 Hon'tle Mr, Justice D.L. M=2hta, Vise rhal rman,
Hon'lle e, H.F, Verme, 2dministrztive Member,

For the anpliscante - My, J.I. Faasghilz, adwvoozte,
For the remgondente «~ HMr, Manizh Phandari, zdvoeste,

0O FDE R (ORAL)

{za rd tha lzarned counsel £or the parties,
2. reppliceantz subndtted that as por eelesction
procedure ,selection iz to be hsld in the wa,y referred

the applicaticon, However, during the

h

to in para 3 ¢
course of argumente, with all fairnzss, Shri J.l7.Fzushik

sukbraitted that thiz ground haz not been acoe
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other Banches of this Tribunal, HMHe made 3 rejuest for
reconsideration of the dzcisicn of the other Beznches,
However, we are not inclined to tale a differsnt view

on this peoint,

3. Mr, Kaushil has zlzo invited cur attention
to innexure /4 aznd submitted that some persons who

have pasced Driver coourse in illiterste baotch were
not considersd for zprointnent as Pasgenger Drivers
only on the ground of litzaracy., He his pointed ocut
the names of 3ashinda and others in nnexure A/4,

to show that ths r:spondenté hawe talen thisz stand
and rsjected thes considersticn of illiterate persons
for the pest of Pascsenger Driver,

4, Mr, Kaushil submittzd that hé hzs specifically
taken thiz plesa and th:s respondents in their reply
in rara 4.7 have submitted that az per channel of
promotion, all employe2es who were within the fi=ld

of cornzidersticn ars ke he czlled for selzotion
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irrecspective of their heing literate or illitsrate

and thosge who qualify in the zeleztion ars to he

placed on the pansl and promoted as per seniofity

without any discrimination,

Se ) Mr., FNaushi): further submitted that on-the

one gide, from the peruszal of Annemure A/4 it is

revealz2d that the name who were
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of the peraon
illiterate and who wers =s:lected asz Drivers have not
hzen conzidzred for promction as Passenger Drivers znd

the respondente hawve tallen a stand whizsh iz in coneistent
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with Annermre A/é, wirkte oW they say that illiterste

perzone 2zan bhe considered alss for promotion,
‘

imkh of the argument of

wae not properly constituted,
7 We have zeen the reply and the submissions

mzle in Para 9 of the Q0.A., We ars not inclined to

zceept the third limh of the arjumwn of Mr, Kanuzhil,
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r az Annerure Af4 iz conecsrned,
zhoe appointments were given Lt aome personc and sone

rerzons were not considered on the ground that they
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hzd pazsed Driver ocurse from illiterszte hatch, Thi
act of the respondents may ke inconzistent with the
pleadingz they hare taksn.

2, Yrwerer, no relief can bhe given to the
srplicantz as they have not mal

2 any specific praver

or any praver by implicaticn for sztting azids the
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Arnerare A/4, However, we would lile to chzerve
that =2ven on adhoc promotion, Old’ﬂuf’l" the

criteriz of regular promotion may e oheaerved and
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ion ke made,
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in no case wvinl:
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wWith this ctheservation the Q,A, is

dicpoezd of, M2 2vder as ts oocte,
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( N.K., VERMA ) (/D L. MEHTA )
ADMIMNISTRATIVE MEMEDR VICE CHATEMAN



